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and have the money paid if it becomes payable and due under the Railway Property
Taxation Act.

Mr. President  : I will now put the amendments to vote. No. 435, Mr. Sidhwa.

Shri R. K. Sidhwa : Sir, in view of the improvement that he has made in clause (I),
I do not press it.

The amendment was by leave of the Assembly, withdrawn.

Mr. President  : Then I will put the proposed article to vote as modified by
Dr. Ambedkar’s amendment to clause (1)

The question is :

“That proposed article, 264, as amended, stand part of the Constitution.”

The motion was adopted.

Article 264, as amended, was added to the Constitution.

————

Article 265

Mr. President  : Article 265. There is an amendment, notice of which has been given
by Pandit Govind Ballabh Pant; to have an article 264-A, but he is not here. Then we
come to article 265, amendment No. 306.

The Honourable Dr. B. R. Ambedkar : Sir, I move:

“That in article 265, for the words ‘a Union railway’, wherever they occur, the words ‘any railway’ be
substituted.”

This is mainly consequential upon the changes we have made in List I of Schedule
VII.

Shri Brajeshwar Prasad : I beg to move:

“That with reference to amendment No. 2953 of the List of Amendments, in article 265—

(a) the words ‘save in so far as Parliament may, by law, otherwise provide be deleted;

(b) the words beginning with ‘and any such law imposing’ and ending with ‘a substantial quantity
of electricity’ be deleted.”

Mr. President  : As there is no other amendment to be moved to this article, if no
Member wishes to speak on it, I shall put the question to vote. The question is :

“That in article 265, for the words ‘a Union railway’, wherever they occur, the words ‘any railway’ be
substituted.”

The amendment was adopted.

Mr. President  : The question is:

“That with reference to amendment No. 2953 of the List of Amendments, in article 265—

(a) the words ‘save in so far as Parliament may, by law, otherwise provide’ be deleted;

(b) the words beginning with ‘and any such law imposing’ and ending with ‘a substantial quantity
of electricity’ be deleted.”

The amendment was negatived.

Mr. President  : The question is :

“That article 265, as amended stand part of the Constitution.”

The motion was adopted.

Article 265, as amended, was added to the Constitution.

[The Honourable Dr. B. R. Ambedkar]


